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State of Rajacthan & ors. o e sReenondonte, !
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In this Apnlication filed u/s 19 of the

Administrative Tribunale dct, 1985, the limite? ya

. 4 ! '
Crimvance of the avdlicant is that ac vas not

/ »
raid hir lges Qecruing from fepocites of a~1lition.l

nave besn paid to the aoplicant on 3,7.89. The

learnc® counsel for the apolicant claims that

interert becaase of Jelas
from 1.7.7¢8 to 30,6,89 hac not bhean nald to the

applicant @ 12k% as Progcribed in the Rulee,

-

2. The learned couns~1 Tor the'Rhsoonﬂfnts

concedes the position Fegariing lela-of nayment and
’ 1
Y

also entitlement of the applicant for payment of

interect (@ 1242, He, nowever, OoDOores the Hrayer
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for awarrding any Jamdgesg to the apnlicant,

circumctancss of the care, ve

amouant of k., 1782.65 as admirsible undar the Tules,
shall be dishurred to the applicant within a period

n

of three months from today.
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to hoar thelir ovn

with the above
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) (Kaushal Xamar)
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